7 Central Administrative Tribunal
: principal Bench, New Delhi,

/ RA-180/94 in OA-8B4/92 and RA-188/94 in
0A-223/92,

New Delhi this the [4th Day ef may, 1994,

Hen'ble Mr, Justice S,X, Dhaen, Vice-Chairman
Hen'ble Mr. B,N. Dheundiyal, Member(A)

RA-180/94 in 0A-884/93 & RA-188/94 in 0A-223/92

1, Unien ef Indias,
. threugh it s Secretary,
Gevt., ef India,
Ministry ef Vater Ressurces,
L shram Shakti Bhauwan,
i ‘ New Delhi,

2, The Chairman,
Central Water Cemmissien,
Seuwa Bhawan,
New Delhi- 66,

3. The Executive Engineer,
Central Stere Divisien,
CuWC,New Delhi-66, Review Applicants/
' respendents in OA

(Threugh Sh, Jeg Singh)

versus
RA-180/94 in 0A-884/22_ ’%‘
: 1, Sh, Sewsk Ram,
<) . S/e Sh, Hari Ram,
% ) R/e G-195, Secter-10,
Faridabadzﬂaryana).

2. Sh, Suresh Kumar,
S/e Sh, Om Prakash,
R/e vill, Sidipur Leva,
P.0.B8ahadur Garh,
Distr ict Rehtak,
(Haryana),

3. Sh, Nand Kumar, -
S/e Sh, Vishal Chend,
R/e S 27/8 303,
Railway Celeny,
Gudhlakabed, -
Neu Delhi, Respendent s in RA/ 8
, applicant in OA

RA-188/94 in 0A-223/92

S/. Sh, Raman S.lﬂgh,
R/e F=25,Transit ng‘,«c
i.

1. Sh. "m.‘ Kmar. . f
Khichari Pur,New Del l
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¢ 2. Sh, Ram Kumar,
' s/e Sh, Ratan Singh,
v - R/e RZ-139, X-Bleck-11,
’ i New Reshan Pura,
Naiafgarh,
Neu Delhi,

3, Sh, Yash Pal Singh,
s/e Sh, Devi Singh,
R/e \WI-288, vill, &P, 0, Naraina,
New Delhi,

4, Sh, Pramed Kumar,
s/e Sh, Bijli Singh,
R/e 421, Sewa Nagar,
Neuw Delhi,
5, Sh, Narendra Paswan,
" R/e B-50, Naharpur,
S.ct.r-?, R.hini’ €
Delhi, : Respsndents in RA/
applicants in OA,

“

ORDER(BY CIRCULATION)
delivered by Hen'ble Mr, B.N, Dheundiyal,Member(A)

These rsvies applicatiens have been filed
by the respendents against the cemmen judgement
delivered en 10,02,94 in 0,A.Nes. 223, 884, 1601,
2246 & 2418 of 1992, The fellewing directisns vere

giveni-

(1) the respendents shall prepare a scheme
fer retentisn and regularisatien ef the
cassal labeurers smpleyed by them,This
schame sheuld take inte acceunt the

‘h r eqular pests, that can be created,

’ taking inte account the fact that even
if a particular scheme is cempleted,
new schemes are launched svery year,

An asssssment of the regular pests that
can be ersated en this basis sheuld bs
mads, Fer regularisatien, all thess,
whe have cempleted 240 days ssrvice in
tue censecutive years, sheuld be given
prierity in accerdance with their 1length
of service;

(i1) These, who have cempleted 120 days of
service sheuld be given temperary
status in accerdance with the instructiens
issuesd by the department ef persennel
frem time teo time, APter cempletien
of the required peried of service, they
sheuld be ecensidered fer regulariséat fen;




(1i1) adhec/temperary empleyses sheuld
net bs replaced by ot her ad hec/
temperary empleyess and sheuld be

retained in preference te their
juniers and sutsiders;

(iv) Gych a scheme shall be submitted by
the respendents ter scrutiny of this
Tribunal within a peried of three
menths frem the date of cemmunicatien
of this erder by the pstitiener te
them, ‘

The revievw appl icants claim that theugh
the impugned erder js very mush legal and has been
passed af ter giving gsnsiderable theught, it veuld
rsoult'in retentien of jun ier peeple while rendering
the senier pesple surplus, It is their eententien
that due te fiqancial esnstraints and completien of
werks in hand W/C staff under dif ferent sategsries
frem beth Central Stere Divisien as vell as Planning
Divisien are likely te be rendered surplus af ter
31,3,1994, It has alse been mentisned that the
Ministry ef Finance has emphasised surrender of
10% of existing psst under W/ C Estt, alse fer
declaring 10% pest en ¥w/C establishment, They have
stated that due te financial eenstraints and lack
of schsmes, the applicants were net entitled fer

any reqgularisatien of thair services.

Thofo is nething in t hese dir actiens which
ferces the revieuv applicants te regularise casual
verkers in the absence of any pest, They can take

)

inte accsunt the latest pesit ien regarding the

prejescts which are cont}guing and reach the censlusien

that.no mers regular psskgcan be created, The
sscend diresctien snly rel;;cs te implemsntatien of
the decisisn of the Deptt. of per ssnnel regarding
temperary status being given te casual werkers vhe
have werked fer 120 days. Certainly, it cannst be
ancsptui that the'appliCanto‘Uill net implement
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their ewn erders. The directisn Ne.3 is based

en a well sstablished prineiple.

We, therefore, held that ns errer apparent
en the face ef judgement has bean breught eut in
the revisw applicatiens, which are hereby dismissed,
I% is reitsrated that a schems prepared in the §ight
of these dirsctiens, shall be presented fer serutiny

te this Tribunal within the stipulated time,

Let a cepy of this erder be placed en beth

the files, :
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